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applicant having seen transferred frem
3husan eswar peerdarshan Kendra}fileel this ‘
original Apslication under section 19 ef the
administrative rrisunals Act,198 5,while i
issuing netice t® the Respendentcs en 15,7.2002, 1
aﬂ_interim erdel was passed staying eperatien

of the erder of transfer of the applicent dated

21.5,2002.

Later oy erderl dt.31, 7, 2002 the said ad-

interim erdel was)vi:tually)made aps@lutelX.

In this case,the respondents have already

filed a counter and jt is stated that a ol

cepy theresf has already oeen ‘SeIVed ¢
on the ceunsel fer the Applicant en
10.4.2003,

gy filing MA Ne.225/2003(a cepy ef which

has als® ®een served en Che ceunsel fer the
Appligant en 10,.4,200 3) Respondents have peinted
eut that en censideration of the representation
of the Apslicant,the Respcndents have al ready
decided not to disturs the applicant frem
Bhusan eswal,

Nene appeaCs for the Applicent and, in the
said gremises/ having heard Mr.J.K.,Nayak,
LeatBed ASC appearing fer the Applicen t and
on censideratien ef Che avelments made in

MA N®,225/2003,this OA is dispesed of by

quashing the imgugned order of transfer under
Annexuree3 dated 21.5, 2003, This OA and the

MA N®.225/2003 are accerdimidgly dispesed of

ef,
gend cepiss of this erder te all thej
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parties te the OA ang free cepies ®f this

arédel oe als® given te the ceunsel egpearing
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